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ORDER

PER NAVEEN CHANDRA, A. M.:

1.  The revenue has filed a miscellaneous application stating that ITAT
has dismissed the appeal of the revenue in ITA No. 3898/Del/2023 for
AY 2017-18 on account of low tax effect as per CBDT Circle 09/2024
dated 17.09.2024.

2. It was pointed out by the Id DR that the appeal effect in the case
is Rs. 63,70,361/- which is above the prescribed limit and hence, ITAT
committed a mistake apparent from the record 254(2) in dismissing the

appeal.

3. We find that the tax effect in the case is above prescribed limit

therefore, there is a mistake apparent from the record which has crept in
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MA 398/Del/2024
Smt. Ashu Ashok

the order of the ITAT. In view of the same, the miscellaneous application
of the revenue is allowed and the impugned ITAT order is recalled for
fresh adjudication. Registry is directed to fixed the appeal of the revenue
for hearing on 25.02.2026.

4. In result, the miscellaneous application of the revenueMA
398/Del/2024(In ITA No. 3898/Del/2023) is allowed.

Order pronounced in the open court on 11/02/2026.
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